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(By Advocate: Shri Madhav Panikar) 
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B.y. Justice,V.S._Apaarwaj, Chairman 

On an earlier occasion, the applicants had 

preferred O.A.3194/2002. 	It was disposed of with the 

following directions: 

'6. 	What is the position herein? 	Though the 
applicants were awarded a higher scale, the same 
was revised but no show cause notice had been 
served on them. In this view of the matter, we 
quash the impugned order for the present and direct 
that if so advised, the respondents may serve a 
show cause notice and thereupon, they may pass a 
fresh order in accordance with law. 	O.A. 	is 
disposed of." 



By virtue of the present application, the 

applicants contend that their claim should be considered 

for first time bound promotion from the level of Medical 

Officer in the grade of Rs.8000-13500/- to the level of 

Senior Medical Officer in the grade of Rs.10000-15200/-. 

In this regard, the applicants rely upon the fact that the 

posts held by them had been upgraded and they were placed 

in the scale of Rs.8000-13500/- vide order of 16.4.99 read 

with order of 18.5.99. 

The 	order 	of 29. 11.2002 	which 	was 	the 

subject-matter of controversy in O.A.3194/2002 had since 

been quashed by this Tribunal. 

During the course of submissions, it was not 

disputed that thereafter no fresh order has been passed by 

the respondents. Learned counsel for the respondents 

informs us that they have, in fact, issued a show cause 

notice in pursuance of the directions of this Tribunal. 

As yet, when no order has been passed in 

pursuance of the abovesaid directions of this Tribunal, 

necessary 	consequence would be that the applicants would 

continue to be in the scale of Rs.8000-13500/- with 

consequential benefits unless the said order is withdrawn 

in accordance with law as we have pointed above. Regarding 

the other controversies, no opinion is being expressed. 

With these irections, the O.A. is disposed of. 

J  ( S.A. S gh ) 	 ( V.S. Aggarwal ) 
Member(A) 	 Chairman 
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